
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL'

MUMBAI BENCH

COMPANY SCHEME PETITION NO 9I9 OF 2OI7

IN

COMPANY SCHEME APPLICATION NO 428 OF 2017

ln the matter ofthe Companies Act, 2013

And

In the matter ofscheme of Amalgamation ('Scheme') of Alrox lnvestment & Finance

Private Limited (Transferor Company l) and Airbome Investment & Finance Private

Limited (Transferor Company 2) and Bridgestone Investment & Finance Private Limited

(Transferor Company 3) and Deeparadhana Investment & Finance Private Limited

(Transferor Company 4) and Mackinon Investment & Finance Private Limited (Transferor

Company 5) and Solares Therapeutic Private Limited (Transferor Company 6) and Bonaire

Exports Private Limited (Transferor Company 7) and Nirmit Exports Private Limited

(Transferor Company 8) and Viditi Investment Private Limited (Transferor Company 9)

and Tejaskiran Pharmachem Industries Private Limited (Transferor Company l0) and

Family lnvestment Private Limited (Transferor Company I l) and Quality Investment

Private Limited (Transferor Company l2) and Virtuous Finance Private Limited

(Transferor Company l3) and Virtuous Share Investments Private Limited (Transferor

Companl l4) and Package lnvestrade Pdvate Limited (Transferor Company 15) and

Jeevanrekha Investrade Private Limited (Transferor Company t6) and Sholapur Organics

Private Limited (Transferor Company l7) and Asawari Investment & Finance Private

Limited ('1'ransferor Company l8) and Vinuous Securities & Broking Private Limited

(Transferor Company t9) and Sunfins Securities Services Private Limited (Transferor

Company 20) and Meghganga Finvest Private Limited (Transferor Company 2l) and

Privilege Trading Private Limited (Transferor Company 22) with Shanghvi Finance Private

Limited (Transferee Company) and their respective shareholdem

And

In the matter of Sections 230 read with Section 232 ofthe Companies Act, 2013 and other

applicable provisions of the Companies Act, 2013



Deeparadhana Investment & Finance Private Limited, )

a Companl incorpomted under the provisions of l
Companies Act, 1956 having its registered office )

at F.P 145, Ram Mandir Road, )

Vile Parle (East), Mumbai 400 057 ). .Petitioner Company

CORAMT B.S.V. Prakash Kumar, Member (Judicial)

V. Nallasenapathy, Member (Techtrical)

DATE: 8rh November. 2017

Per: V. Nallasenapathy, Member (Technical)

MINUTES OF ORDER

l. Petition admitted.

2. Petition hxed for hearing and final disposal on the 7m December, 2017.

3. Leamed Counsel for the Petitioner states thal pursuant to order dated June 28,

2017 passed in the CSA No.428, by the Hon'ble Tribunal the convening and

holding the meeting of the Equity Shareholders was convened and held on

Thursday, 24th August, 2Ol7 at I1.00 A.M. for the purpose ofconsidering and

thought fit, approving with or without modifications(s) the proposed Scheme

ol Amalgamation of Alrox lnvestment & Finance Private Limited and

Airbome Investment & Finance Private Limited and Bridgestone Investment &

Finance Private Limited and Deeparadhana Investment & Finance private

Limited and Mackinon Investment & Finance Private Limited and Solares

Therapeutic Private Limited and Bonaire Exports private Limited and Nirmit

Exports P vate Limited and Viditi Investment private Limited and Tejaskiran

Pharmachem Industries Private Limited and Family Investment private

Colled for Admission

Mr. Sanjay Udeshi and Mr. Darshan Ashar Advocates i/b lvl/s. Sanjay Udeshi

& Co.. Advocates fol Petitioner.



l

Vlaharash1ra.

I)ctilioncr Company

publication ofthc noti

to lile al'lidavit ol' scrvicc in thc I{egistn. proving

cc ofhearing ofpctilion in ncwspapcr.

5

sd/- f-V. Nallascnapathy.
Mcmbcr ( l cchnical)

l)atcd 23'd I)ay olNovembcr.20l T

I],S.V, I Rasn Iumrr.
Mcmbcr (Judicial)

l-imitcd and Quality lnvcstment Private Limited and Vinuous liinancc Privatc

Limitcd and Virtuous Share Invcstmcnts P vatc Limitcd and Packagc

Invcstradc Privatc Limitcd and Jccvanrckha Invcstradc Privatc I-imited and

Sholapur Organics Privatc Limitcd and Asawari lnvcstmcnt & liinancc Privatc

l-imitcd and Vinuous Sccuritics & Ilroking Privatc I.irnitcd and Sunlins

Sccuritics Scrviccs Privatc Lilnitcd and Mcghganga Irinvcsl P vatc l-imitcd

and Privilcgc 'l-rading Privatc I-imitcd with Shanghvi Financc Privatc I-imitcd

and thcir rcspcctive shareholdcrs. 'l'hc cquity sharcholdcrs prescnt in thc

nrccting has unanimously approved thc schcmc lvithout modifications. lhc

(lhairpcrson appoinlcd lbr thc said mceting has liled its rcpon as 10 thc rcsull

cf thc mecting with thc 'l'dbunal on 22nd Septcmbar rvhich is anncxed as

l.xhibit (i to thc Company Schcmc Pctition.

l hc Counscl lbr thc Pctitioncr lurthcr submits that as dircctcd b1, this l ribunal

noticcs hava bccn scrvcd upon all thc rcgulatory authorities narncly. (i)

Conccrncd lncomc '['ax Authority rvithin whosc jurisdiction the Applicant

Company's asscssrncnts arc madc. (ii) thc Central (iovcrnrnent through thc

oflicc of Rcgional Director, Wcstem Rcgion. Mumbai, (iii) Rcgistrar o1'

Cornpanics. Mumbai and (iv) Olficial I-iquidator I ligh Court Mumbai. Noticc

havc also becn scn'ed upon unsecurcd crcditors ofthc Petitioner Companl'.

At lcast l0 (tcn) clcar days bcforc to thc date fixed for hcaring. fic Pctitioncr

Company to publish thc compositc noticc ofhearing ofpctition in 2 ltrvo) local

ncwspapcrs. viz., 'l:rcc Prcss Joumal' in Iinglish languagc and translation

thcreol'in 'Navshakti' in Marathi languagc. both having circulalion in Murnbai.


